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‘Examination of Representation of Hin.
dustan Lever for Retention of Foreign
Majority Holding

1872. SHRI INDRAJIT GUPTA:
SHRI HANNAN MOLLAH:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 2469 on 6th
March, 1981 about news item regard-
ing ‘Bogus certificate’ and Unstarred
Question No. 6230 on 8rd April, 1981
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végardittg criterin ifopted for asséss-
ing econowrie significante by FEHRA
Advisory Comimittee and state:

(a) the progress made in examina-
tion of Hindustan Lever's representa-
tion to retain foreign majority hold-
ing;

(b) whether deadline of June, 1980,
set by Reserve Bank of India has been
kept in view while re-examining com-
pany’s representation;

(c) whether directions of RBJI al-
ready issued to the company still hold
good, it so, in what respect;

(d) the break-up of the export
figures of Hindustan Lever in 1978,
1979 and 1980 in terms of company’s

own products and third party pro-
ducts;

(e) how much exports of the com-
pany during the aforesajd years
earned foreign currency and how much
were transacted purely in terms of
rupee currency:

(f) whether permission, if any was
given to the company by the RBI
under FERA for trading in third
party products for purposes of ex-
ports; and

(g) if so, when was this permis-
sion given and it not, the consequen-
ces thereof?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
to (c). The representation is still
under consideration. Although a final
order under FERA has been issued to
the company, the legal advice is that
a company is entitled to submit rep-
resentation and that in the interest of
natural justice there is no objection

to the company’s representation being
considered,
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{d) and (;)—. The break-up of the company’s experts ig as under:—

(Rupess in Lakhs)

(i) Exports out of own production .

(i ) Third party exports

Total:

—

1978 1979 1980

57717 181100 3150°00

1891:00 1119° 0L

1757-26 3202 oo  4269° 0O

A further break-up of the aforesaid
figures in terms of foreign currencies
and in rupees is not readily available.

(f) and (g). In may 1979 the Re-
serve Bank of India permitted the
company to continue its exjsting ex-
port-ariented trading activity in three
items, viz. castor oil, rapseed extrac-
tions and cottonseeds extractions in
which it was engaged prior to 1st
January 1974.

The Reserve Bank of India also
permitteq the company to have ar-
rangements with Lever Brothers,
Malaysia for processing vegetable oils
procured in Malaysia into Vanaspati
for eventual export to Middle East
Countries under the brand name
‘Dalda’ against orderg procured by
Hindustan Lever Ltd, This permission
was first granted on the 27th Febru-
ary, 1979 and is presently valid upto
28th February, 1982.

The Reserve Bank of India also
permitted the company in April 1981
to export frozen marine products in
uncanned form.

The company has also been export-
ing certajn other third party products
without the prior permission of the
Reserve Bank of India. The question
of taking action for eontravention of
the regulations is under eongideration.

Two Zones for development of Tourismx
in Kerala

1873. SHRI V. S. VIJYA RAGH-
WAN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government have pre-
pared any scheme for setting up two
zones in Kerala for the speedy deve-
lopment of tourism there; and

(b) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR A. P.
SHARMA): (a) and (b). It 1s propos-
ed to develop tourism gp travel cir-
cuits concept by identifying travel
circuitg in each State, The following
travel circuits have been identified
in Keraly in consultation with the
State Government:—

(i) Trivandrum . Kovalam-Velli~
Varkala-Quilon Aranmulla-Kotta-
yam - Kumarkom - Thekkady - Mun-
nar-Cochin-Trivandrum,

(iiy Cochin-Trichur-Guruvayur-
Cheruthurthy-Malampuzha - Kotak-
kal-Kozhikode-Sultan’s Battery-
Mannantody-Cannanore-Ezhimalai -
Cochin-Mangalore.

The State Government has been ra-
quested to prepare g blue-print of
toyrism development based on these





